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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
SUTTACK BENCH: QUTTACK

ORIGINAL APPLICATION NO, 805 OF 1996
Cuttack, this the 2Xh day ef Mazch, 2003,

Manej Kumar Nanda,

xXxr Applicant,
VES.
Unien of India & Ors. eces Resmd&ts.

FOR INSTRUCIIONS

1. whether it be referred to the Ieporters or not? No,

y whether it be circulated te all the Benches of the
Central Administrative Tribunal eor net? N/ .
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CENTRAL ADMINISTRATIVE TRIBUNAL
QUTTACK BENCH3;QUTTACK,

ORIGCINAL AFPLICATION NO.805 OF 1996
cuttack,this the 27ch day ef March, 200 3.

CORA Mgm

THE HONOURABLE MR, B.N,S0M, VICE. CHAIRMAN
AND
THE HONOURABLE MR.M, R,MOHANTY, MEM3 ER (JU DI CIAL)

MANOJ KUMAR NANDA,
S/e,Rama chandra Nanda,

E.D.B,P,M,,R8ihari,

Bijatala,

nist.Mayurbhanj, b Applicant,
By legal practiticnerg Mr, D, P, Dhalsamant, Advecate,

j3Versus g
1. Unien of India represented threugh
Chief restmaster General,Orissa Circle,
Bhubaneswar- 751 001,

2, Superintendent of post Qffices,
Mayurbhanj pistrict, at Baripada. .... Respendents,

By legal practiticners Mr.U,3,M8ha atra,
Addl.standing Ceunsel (Central),

MR, MANORANJAN MODANTY, MEMS3 ERSJUDICIAL) 3=

Heard Mr.D,P,Dhalsamant,Learned Ceunsel appearing
fer the Applicant and Mr.U,B,Mshapatra, Learned Additicnal
Standing Ceunsel, appearing fer the Respendents and perused

the recerds,

2. Fer deciding the matter,it is net necessary to ge
details inte the facts of the case and, it would suffice te
say that fer filling up e¢f the poest eof EpBrM ef Raihari
Branch pest Qffice,Respendents called fer names frem the
Empleyment gxchange at Rairangpur,Qut of 36 names received

by the Respendents (frem the Empleyment Exchange)theugh all

of them were asked te submit applicatiens im the prescr%
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ferm alengwith twtimoniis, enly 9(nine) candidates
(including the Applicant and the selected candidate

namely Srikanta Nanda applied with all necessary documents,
Rules fer filling up ef the post ef g, D,3,P.M, previde

that the candidate having highest percentage ©f mark in

HSC examinatien (by fulfilling all ether cenditiens)shall
be the basis fer selecticn te the pest ef g, D,8,P,M.This
fact is not disputed at the bar, since one Srikanta Nanda
feund te be mere meritorious frem amengst the nine cendidates,
he, having secured 45,72% of marks in H:C and he having
secured higher percentage of marks than all ether candidates
and the Applicant having secured enly 37.99% of marks in

HSC examinatien), was sSelected and appointed en 5,11.1996,
This is evident frem Annexure-rR/4 te the ceunter filed by
the Respondents, As such, we find ne infirmity in the matter

of selection te the post in questien,

3. The ceunsel fer the Applicant states that theugh
the Applicant was working in the pest en substitute basis,ne
welghtage has been given te his past experience.It has been
urged by the Respendents, as alse it is a settledpesitien,
that t here is ne previsien in the rules fer givimg any

welghtage te the experience; mereever,questien ¢f giving

~ welghtage ceuld have oeen arisen in this case , had peth

the candidates (i.e. Applicant and the selected candigate
namely Srikanta Nanda) been steed in the same feoting
in all respect, Since the selected candidate get more marks

than the Applicant in Hs8,C, examinatien, the question eof

giving weightage te the Applicant does net aw
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4, Anathel impertant feature @f the matter is that
the selected candidate having net been made as ene ef the
Respondents in this case,theugh by the time this applicatien
was filed (i.e, on 8,11,1996),the order f appointment had

already been issued on 5,11,1996,ne erders adversely

affecting his interest can be passed in the present case,

5. In the above giid premises,we find ne merit in

this Original Applicatien, whichis accerdingly, dismissed,
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( MANORANJAN MOHANTY)
MEM3 ER (JUDICIAL) 27/03 /0o,




